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This Itimastion of Extension of Ofler Period Adventiserent & baing ssuad by CaplalSouare Advisors Privale Lmited. the Manager to the Oller ('Manager')
for and on behall of Roshan Shah (Acguirer 7). Anand Dovendra Tiwani ( Acguirer 2), Wunnava V Shanker ('Acquirer 3], and Mohit Aganwal
[Acquirer &) (Acoaier 1, Acquirer 2. Acqurer 3, and Acquirer 4 are hersinafler collectively relened 1o as "Acquirers’), in respect of the apan eller o
acqusiiion of up 1o 1315860 (Thineen Lakhs Fieen Thousand Eight Hundred and Siy) fully paid-up equity shares ol face value of 210.00¢ (Rupees
Ten Onily) each ( Equaly Shares'| repeesanting 26 00% (Twanly-Six Percent) of the voting share capal ol indesgri Finance Limiled (WDERGR of ' Targe
Company') & an offer prce of 10,30/ (Rupees Ten and Thiny Paisa Only) per Equity Share in accordance with the provisions. of Reguiations 3 (1) and
4 and such other applicatie Reqguiations of the Securities and Exchange Board of India {Substantial Acquistion of Shares and Takeovers) Regulatians,
X1, and subsequent amendments thereto [ SEBI (SAST) Regudations). 5nd is beng pubishad on Monday, June 20, 2022. i the newspapers, namely
being, Financial Express [Engish dady) (A0 Editiors), Jamsatta (Hind daily) (A1 Editiorss) and Mumbai Lakshadesp (Marath daily) (Murmbai Edition)
[ Newspapers| | Extension of Offer Period Advertisament). and & & be read in conpunction wilh the:

{# Public Announcement dated Wednesday, March 09, 2022, ('Public Announcement’),

b} Detaied Public Statement dated Monday, March 14, 2022, which was puliished on Tuesday, March 15, 2022, in the Newspapers, (' Deladed Pubilic
Statement)

{) Dratt Lettor of Offer datod Toesday, March 22, 2022 (Draft Leffer of Offer);

() Letter of Offer dated Monday, May 16, 2022, dlong with the Form of Accaptance-cum-Acknowledgement and Form SH-4 Securities Transler Form
[ Letter of Offer’,

{€) Comigandum ip the Letier of Offer dated Manday, May 16, 2022, which was published in the Newspapers on Tuesday, May 17. 2022 [ Cormigendur
1o the Letter of Offer)

il Recommendations of the Committes of Independant Directors of the Target Company dated Saturday, May 21, 2022, which was publishad in the
Newspapers on Monday, May 23, 2022 (Recommendations of I0C);

{g) The drspalch ol Letier of Offer confimmation advestesemment dated Monday, May 23, 2002, which i baing published in the Newspapers an Tuesday,
May 24. 2022 ( Dispatch Confirmation Advertisement ); and

) Pre-Offer Advenisament cum Comgendum 1o the Datalied Public Statoment datad Manday, May 23, 2022, which was published in the Newspapars
on Tuesday. May 24, 2022 [ Pre-Offer Advertisement ),

Public Announcement. Detaled Public Statement. Dralt Letter of Offer, Lester of Offer, Camgenabam [0 he Lester of Offer, Recommendatons of
IDC. Dispaieh Confrmation Adverisementt. and Pro-Offer Adverisament are herosafler refared [o as the 'Offer Documents T,

§ BSE Limaed s Sestlement for Offer to Buy - Acquisition Window (Takaover) of Indergin Finance Limiled notice is accessible at hiips-Swww.bsesndia.com/
marketsMarketinto/DispNewNoticesCiroulars aspx Ppage= 20220616-40.
The capitalizad terms used bt nof defined in thes Extersion of Offer Penod Advertisement shall have the meaning assigned 1o such femms i1 the
Offer Documenes

The Public Sharshoiders of the Target Company are requesied 1o nole that, lor the acquision of up 1o 1315860 (Thineen Lakhs Filtlsen Thousand
Eight Hundred and Sbay} Equiy Shares represeniing 26.00% (Twenty-Six Percen] of the Vioting Share Capital of the Target Company and fransfer of
management and coneod of the Tangel Compesry, the Tangel Campany (s necesstated (o be in recept of pelor approval from (he Reserve Bank of India
in tems of Paragraph 61 of Chaptes - (X of Section |1l of Master Direction - Non-Banking Financial Company - Non Systemically Imporant Non.Depasit
talong Company (Resarve Bank) Dwections, 2016, beanng notification numbes DNER PD.O07/03.10.119/2016-17 dated Septarnbes 01, 2076,

Further, we would ke 1o mdorm you that, even on the date of the obServalion lefler ssued by the Securties and Exchange Board of India bearing
refence number SEBIMOCFDDCRAPIOW202219390N dated Friday, May 05, 2022 (SEBI Observation Letter’), the Target Company had
fafied W0 recetve the sad REI Approval. However, in order to ensure compliance with the sad SEBI Ohservation Letter and in accordance and
compliance with the prowisions of Regulation 18 (8) of the SEBI (SAST) Regulations. the Tendering Period commanced on Wednesday. May 25, 2022,
and ended on Tuesday, Jure 07, 2022 The details of the Equity Shares being tendered durng the said Tendeding Penod ae tabulated as under
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Modeof | Number Number of Equity Shares rejected returned Number of Equity Shares accepted
tendering | of Bids | Equity Shares Number | Pacentage | Percentage | Number | Pecemtage | Percentage
tnded of Equity |  of Offer of Vating of Equity | of Offer of Voting
Shares Size Share Capétal Shares Size Share ital
Demat 34 1.97.01 — — — 1.97.01 14.98% 3.88%
Physical 6 600 600 0.05% 0.01% = = ;
Total 40 197,61 600 0.05% 0.01% 1,970 14.98% 3.89%

Further. on Faday. June 17, 2022, baing the acceptance daie &5 per the acivity schedule for accepting the Equity Shares tendered by the Eligible
Putiic Shareholders, an applicaion had besn made and regqusite appeoval undes Reguiation 18 (11) of SEBI (SAST) Requlatons was sought from
SEH

On the culmmnation of ®e aforesaid facts, we would lke 1o inform you that. the Acquers have heraby confirmed, warmanted. and stated at:

The Ofier Price shall be revised considering the imerast factor at the rate of 10.00% (Ten Percent) per annum on the Offer Price lor the penod of

delay 1o all the aligible Public Shareholders whose Equity Shares have been accaptad in the said Offer a1 the rate ol 10.00% {Ten Percent) per annum

in accordance with and in compliance with the peovisions of Regulation 18 (11A) of the SEBI (SAST) Raguistions (' inferesr)

{b) In case of non-recegs of Bie sad RE! Approval. they shall withdraw the said Offer in accordance with the provisions of Requiaion 23(1){3) of the
SEBI (SAST) Regulations. In pursiance of the said withdrawal, within 2 (Two) Working Days make an advertisement in the Newspapears. providing
the grounds and reasons for withdrawal of the said Offer, and inform SEBI, BSE Limiad. and the Tamet Company, in accordance and complance
with the provisions of Reguiation 23(Z) d the SEBI (SAST) Ragqulatons.

{c) The Acquirers accepd full r ibility for the i N « ined in this E ion of Offer Period Advertisement and for their
obligations as prescribed under the SEBI (SAST) Regulations.

Issued by the Manager 1o the Offer
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On behalf of the Acquirers
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Mohit Agarwal



